
central Administrative Tribunal
Trin^Pal Bench: New Delhi

CP No. 327/98 In
OA No. 2759/92
RA No. 127/98

,ew Delhi this the sth day oT -
rn'ble rrs/shanra sha'sti '̂̂ Ne'"berlM' '
Ml India Health Visitors (Railway)
Assoc i sit, i on
through

1 General Secretary
Smt. Santosh Kumari Saini

L-

2. smt. Aruna PiUai
sr. Health Visitor
Northern Railway

(By Advocate: Shri B.S. Mainee)
Versus

1. Shri D.P. Trrpathi
Secretary
Ministry of Railways
Rai1 Bhawan
New De1h i .

2. Shri S.P. Mehta
General Manager
Northern RaiIway
Baroda House, New Delhi.

Shri Rakesh Chopra
Divisional Railway Manager
Northern Railway
State Entry Road
New Delhi.

(By Advocate: Shri E.x. Joseph with
Shri V.S.R. Krishna)

, Pet i ti oners

...Respondents

gRD^R_lor:^

Ry Redd>

Heard the counse

respondents.

1 for petitioners and the

2. The C.P. is filed aggrieved by the
non-compliance of the directions issued in OA-2759/92
dated i.i2.9V. In the said order it was directed to



V

"2."

„f uD-gradation which has tee"thP scheme of up gfimplement th in the cadre
<^ome of the posts m tne

-11-w reference to somedone with rere c^rale of Rs-
.always and upgrade the,,, to th

no with effect from the implementation,400-2300 with ,eoommendations
said scheme i.e. f,cm the date of the
of the 3rd pay Commission.

3 oearned counsel for respondents, however,
o ts that the Railways have ta.en adecision to give

' r efit Of the upgradation not only to the
"^icls hut also to all the employees Who Will comeahs Of tady Health Visitors on hoth Sides
within 20»i posts of „ well as

Family welfare Establishment asnamely, . u,, or?inted
1 n-f Rs 330-560 would be 9Medical, the scale of Rs. , „ ,6 on

H R, 42F-640 with effect from 1.8.76 oSelection Grade Rs. ^

Ministry of Health and Family Welfare and yet
V ,wf scale of Rs. 1400-2300 in accordancereplacement of seal

MUp Srd Pay Commission win
with the recommendations of the 3rd

oiv affected by the decision to be takennot be adversely attecceu y

though some of them wi11 he over and above the 20.
posts of the total sanctioned cadre now being given the
selection Grade. It was also stated that the Railway
Board would pass the orders shortly to evtend the
benefit to all the concerned employees.

4, In the circumstances, learned counsel for
petitioners fairly concedes that the directions have
been complied with by the respondents. We direct the
respondents to pass the orders as early as possible.
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5. In view of the above stand taken by the
+-C the CP as well as R.A. ate closed.respondents, the o.

^ the alleged contemners areNotices issued to the aiiey

di scharged.

(Mrs. Shanta Shastry)
Member (A)

(V. Rajag&PrrrRaddy)
Vice-chairman (J)


